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ORDERS OF THE TRIBUNAL 
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Order dabd 16.12.20: 

This•rnatt 

along with 0.A.NOs.1089 and 1217 of 20:: • 

comiron quo$tin:cjy upfor adjudication ot 

of similar facts and circurr 

1089/02 having been answere n 

we 	no reason to pass separate orders ar 

we dire't that the ratio decided in 0. 

No.1089/02 will govern this case. Regist 

is directed to forward a 

jn 0.A.No.1089/02 to the 

wiLh this ordar. Accordingly, we hold tht 

th 	pp1icant herin ha not bee bI 

make out a case for any of the r 	prayed 

for by him. In the result, the 0.A. fails. 
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